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Before the National Green Tribunal
Eastern Zone Bench, Finance Centre
3rd Floor, New Town, Kolkata

In O.A No.133 of 2023 /EZ
[.A.No.30 of 2024
[.A.No.49 of 2024

In the matter of:
Sirajul Islam and Anr.

...Applicants
Versus
The State of West Bengal and
Ors.
...Respondents

COUNTER AFFIDAFIT ON BEHALF OF THE APPLICANT NO.
1 & 2 TOTHE AFFIDAVIT IN OPPOSITION DATED 6.02.2025
FILED BY THE ADDED RESPONDENT NOS. 18 & 19

I, Serajul Islam, son of Nurul Islam, aged about 28 years, by
faith Muslim, by occupation Social worker, residing at Vill -
Natungram, Ward No.12, Nalhati M, P.O & P.S Nalhati, Dist
Birbhum, West Bengal 731243, do hereby solemnly affirm and

state as follows :-

1. I am the authorized representative in the instant
proceeding and the authorized representative of the

applicant no.1. I am well acquainted and fully
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conversant with the facts and circumstances of the case.
I am competent to make, affirm and swear the instant
affidavit for myself and on his behalf .

That on 9.04.2025 ,I was served with a copy of the Reply
Affidavit dated filed on behalf of the Respondent Nos.18
and 19.1 have gone carefully through the said affidavit
and have understood the scope, contents, purports and

true meaning thereof.

I have been advised to deal with and/or traverse only
those averments and allegations made in the said
Affidavit which are material for proper and effective
adjudication of the matter. I deny and dispute each and
every averments and allegations contained made in the
said affidavit save and except those which I specifically

admit herein and those which are matters of record .

Before proceeding to deal with the contents , averments
and allegations stated in the contents of the affidavit
,the applicants pray leave to draw to Your Lordship’s
Notice that even on the very date and time of hearing of
the said matter on 17.04.2025 before Your Lordship,
illegal mining activities were continuing at the alleged
quarry site and the neighbouring plots in the entire
Mouza - Madna of Birbhum district ,despite of the
restraining order dated 16.02.2025 passed by the
Hon’ble Green Tribunal Eastern Zone Bench Kolkata
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and the Sign board installed at alleged quarry";‘;‘
the SDO ,Rampurhat ,Birbhum forbidding any illegal
mining activities at alleged quarry site and the

neighbouring plots.

Photo cdpy of the illegal mining activities dated
17.04.2025 are annexed herewith and marked as

Annexure -A.

The actual fact is that the Respondent No. 17, 18 & 19
Budishal Soren, John Hansda , Suresh Hansda along
with and several others are consistently going ahead

with their illegal mining activities .

That fresh activities of Illegal Mining has been
sighted in plot Nos 555, 556, 672, 673, 680, 682, 730,
731, 732, 733, 745, 746& 752, J.L. No. 11 , Mouza -
Madna, P.S. - Nalhati, within District - Birbhum which

is continuing till date.

Hundreds of Heavy duty vehicles like Prima
Trucks, Crushers and JCB Excavators are been
employed , ruthlessly stripping the Earth of it’s Natural
Resources. The entire site is been blasted, ransacked

and converted into rubble.

The whole process of savaging, ruthlessly
ransacking and plundering the Nature of its natural

resources is been continued right under the very nose of
A M



the concerned Government officials. But the concerned
authorities are turning their back and deliberately
blindly ignoring the matter.

Copy of the photographs of said illegal mining
activities are annexed herewith and marked as

Annexure-B.

That finally after years of diligent efforts on pért of the
Applicants on 17.12.2024 , the Block Land & Land
Reforms Officer, Nalhati Block -1 lodged an FIR with the
Nalhati Police Station vide memo no.1842 dated
17.12.2024 against 1) Amir Sk,2)Sater
Sk,3)Kaju,4)Samrul,5) Mistu6)Pinto & Jahirul for
conducting illegal mining in Plot nos.427,382,383,727 &
728 at Mouza - -Madna in the district of Birbhum.

That another F.I.LR was drawn on 27.01.2025 against
John Hansda , Bijoy Mondal , Suresh Hansda , Sajed
Sk, Paresh Kumar Dutta for Illegal Mining on Plot nos.
383,720,724,306,307,780 ,673,680 & 682 and for
running in illegal stone Crusher Units for illegal stone
mining in plot nos.711, 383, 382, 709 & 710 at Mouza -
Madna, district Birbhum in contravention to the section
4(1) and 4(1A) of the M.M.(D&R) Act,1957 and
Rules3(1)(a) and  3(1)(b) of the W.B.M.M.C
Rules,2016.0n the basis of that FIR ,a case vide no.37
/25 dated 27.01.2025 has been started under section
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4(1) and 4(1A) of the M.M.(D&R) Act, 1957 and
Rules3(1)(a) and 3(1)(b) of the W.B.M.M.C Rules,2016.

Further on basis of a report dated 5.02.2025 by the
Nalhati -1 Block Level Committee an FIR was drawn
against Budishal Soren in Nalhati Police Station and a
case was Started against him vide case no.127/25 dated
13.03.2025 under section303&304 of the BNS Act read
with section 21(1) of the M.M.(D&R) Act ,1957 and
Rules5 (1)(a) of the W.M.M.C.Rules ,2016.the officer in
charge of Nalhati Police Station was also requested to
seize the illegally mined ,stored black stone and the
machinery and vehicles used ,the illegal crusher units
as per section 21 (4) of the M.M(D&R)Act,1957,read with
Rules 5(1) of the W.B.M.M.C.Rules,2016 and also as per
section 106 of the BNSS Act,2023 and to dispose the
seized articles as per section 505 & 506 of the BNS

Act,2023.

The Sub-Divisional-Officer, Rampurhat, Birbhum issued
Showcase Notices vide Memo No. M&M / 5740 / DL &
LRO (B) / 2024 dated 12.12.2024 , Memo No.60
(13)/JM dated 17.01.2025, Memo No. 161/JM dated
27.02.205 & Memo No. 189/ JM dated 7.03.2025 for
hearing in matter of O.A. No. 133 of 2023 /EZ the

Nation Green Tribunal , Eastern Zone Bench, kolkata ,

order dated 16.02.2024 to the private Respondent nos.
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10.

11.

being Bapi Sk , Mustak Sk, Paskel Hasda, Josef Hasda,
Budishal Soren, John Hasda & 8 others being Bijoy
Mondal, Sajed Sk, Tasiruddin Sk, Jatan Murmu , S.
Hemram , Bablu Mia , Paresh kumar Dutta , Suresh
Hansda all of P.S Nalhati , District — Birbhum for

conducting illegal mining and crushing of black stone .

In a representation dated 7.04.2025 vide Memo
No.275/JM to the District Magistrate, Birbhum, the Sub
Divisional Magistrate, Rampurhat, Birbhum submitted
that hearing was conducted on 24.01.2025 &
24.02.2025 with the recorded raiyats of the plots ,more
than 35 in nos ,where illegal mining activities are
conducted in Mouza-Madna,but either out of ignorance
or fear they did not disclose the identity of the persons
involved in the illegal mining activities on their land. It
may also be because of vested interest in connivance
with the persons involved that they do not desire to
disclose the identity of the miscreants.

A copy of the said First Information Report and

Showcase Notices issued by the Sub - divisional - officer

‘Rampurhat, Birbhum are annexed herewith and

collectively marked as annexure — C.

The applicants submit that under the above mentioned

facts it is evident and confirmed beyond any doubt that
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illegal mining activities are continuing on a massive

scale over the entire Mouza -Madna of District Birbhum.

12. The deponents further submits that said Budishal
Soren, Subendu Soren, John Hansda and Thomas
Hansda and other private respondents and their
associates are using CRUSHERS illegally without any
Permits or licence. John Hansda’ have kept his crushers
in plot no 709,710 and 711, J.L. No. 11, Mouza -
Madna, P.s. - Nalhati , district - Birbhum .

13. Without prejudice to the above but fully relying on the
same, I now proceed to deal with the averments and
allegations made by the petitioner in various paragraphs
of the reply affidavit dated 6.02.2025 briefly:

Paradise reply:

I) With reference to the Paragraph No’s. 1 to 6 , the
applicants deny and dispute that the respondent no 17 & 18
are not involved in illegal mining and dumping activities on
the alleged quarry site pertaining to Plot Nos. 707, 708, 712,
713, 714, 715, 716, 670 and 677 in Mouza - Madna J.L. No.
11 under P.S. - Nalhati , district - Birbhum .

Copy of the said crushers and trucks with licence
Plate nos. And details belonging Budishal Soren , Subendu

Soren , John Hansda and Thomas Hansda with GPS location
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at the said quarry said annexure herewith and collectively

marked as Annexure - D

1) With reference to the Paragraph No. 7 , the Applicants
deny and dispute all the allegations save and except those
which are matter of record alleged by the private respondent
nos.18 And 19 in their affidavit dated 6.02.2025 save and

except those which are matter of record.

III) With reference to the Paragraph No. 8 ,the applicant
have already annexed photographs of illegal mining activities
with GPS location showing evidence that illegal mining

activities are continuing at the alleged quarry side .

IV)  With reference to F.I.R no. 239 of 2024 at Nalhati Police
Station under Section 379 IPC (Theft) was registered in 2024
and after further inquiry and investigation into the matter
fresh FIR was drawn on 27.01.2025 against John Hansda ,
Bijoy Mondal , Suresh Hansda , Sajed Sk, Paresh Kumar
Dutta for Illegal Mining on Plot nos. 383, 720, 724, 306, 307,
780 ,673,680 & 682 and for running illegal stone Crusher
Units for illegal stone mining in plot nos.711, 383, 382, 709 &
710 at Mouza -Madna district Birbhum in contravention to
the section 4(1) and 4(1A) of the M.M.(D&R) Act,1957 and
Rules3(1)(a) and 3(1)(b) of the W.B.M.M.C Rules,2016.0n the
basis of that FIR ,a case vide no.37 /25 dated 27.01.2025 has
been started under section 4(1) and 4(1A) of the M.M.(D&R)
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Act,1957 and Rules3(1)(a) and 3(1)(b) of the W.B.M.M.C
Rules,2016.

V)  With reference to the Paragraph No. 9 The applicant
denies that Original Application was been filed with mala fide
intention against the respondents . Applicants further deny
that the present dispute is in connection to property and civil
in nature .The present application being O.A No. 133 of 2023
/ EZ connection with illegal mining activities is an
environment based issue and the National Green Tribunal is

the appropriate bench for such issues.

VI) With reference to the Paragraph Nos. 10 to 17, the
applicants states that it is a fact that the respondents and
their associates are continuing to dump waste materials and
debris in the said Plots using crushers without any permits as
alleged and written compliant have been lodged against the
respondents to that effect with the Nalhati police station at
various date with Photographs of the illegal mining activities

at the alleged side.

VII) With reference to Paragraph No. 18, the applicants are
shocked with the contention that if there are any illegal

activities in the plots mentioned in the several and various

paragraphs of the Original Application, necessary steps

should also be taken against the applicant no. 2 .it is a
bizarre and most irresponsible submission stated without any

presence of mind that the applicau;,tﬁ‘f:r'1"’5’."1T ould also be
Ve .

v
/
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punished for his property being savaged , plundered and

robbed of its natural resources .

VIII) With reference Paragraph no. 19 & 20 it is stated that
there are several evidence to prove the involvement of the
respondent no. 17 & 18 with the illegal mining activities and
FIR No.37/25 has been registered against the respondent no.
17 & 18 along with several others .thus the payer for
implement of the respondent no. 18 & 19 to the Original

Application is necessary for ends of justice .

IX) With reference to the allegations mentioned in
paragraph No. 11, the Applicants have already annexed the
recent photographs showing evidence of illegal mining
continuing in the alleged quarry site and the neighbouring

plots.

14. The Applicants most humbly submit that first the delay
of 3 years in heeding to the grievance of the applicants and
now in spite of the above mentioned FIR been finally
registered with the concerned Nalhati Police Authorities
against the Respondents ,the concerned Nalhati Police

Authorities are not taking any initiative to stop the illegal

N\ mining activities in the Mouza -Madna ,district Birbhum.if

anything the pace of the illegal mining activities have been
increased triple fold as if on a mutual understanding between
the private Respondents and the concerned government

authorities have deviously planned to take the illegal mining
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of black stone to its final conclusion till nothing is left of the
range of hills and it becomes but a history and the ecological
balance of the country is effected forever effecting the
environment and lives of thousands of inhabitants of the

country.

15. Under the above mentioned facts and circumstances, it's
most humbly prayed that the Respondent nos 18 & 19 should
be added as party in the Original Application for proper

adjudication.

16. That the statements made in paragraph nos. 1 to 13 are
true to my knowledge or taken from records which I verily belief
to true and the rest are my humble submission before this

Hon'ble Tribunal.

,/;:‘T:‘;.':'*%
#7 ¥ TN\ ,
"’3\ TN\ ’s%:fw( Lylam
Prepared in my office T& 3 ‘?_f’ ~ Deponent

NOArton Glgun o

Advocate

Enrollment No. WB/1725/02
Date: 19.05.2025

2\ RASAD GUPTA
L.T.1.(s)/Signatures(s) of the NAREN L:F'“_\)E,P: o
Executs~'/s attested by me ntification N ~-.‘.\ A . INPIA
< SWVIERNMENT OF INTHA
‘ GF\C::\“_—-‘ NG 15823/20
NARENDB/PRASAD GUPTA, NOTARY ADVCC/ANE, B 'QQURT CALLY :’T{\)
Advofate, HIGH COURT, KOLKATA 6, Gl s\ D)fice Straet ‘r_;r((:.»;:»,_ i-)mo.,
Regd. No.-13823/2018, Govt. India Opp. T -ote x’*-'ggei‘a“”
Moo -0y 5 ”.'.
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Government of West Bengal
Office of the District Magistrate
Birbhum
Prashasan Bhavan, PO- Suri, District- Birbhum, W.B., 731101
y Email :: dm-bir@anic.in
Memo No. M&M/ 5740 /DL&LRO(B)2024 Dater {2 149 12024

. To
The Sub-Divisional Officer

Rampurhat Sub-Division, Birbhum.

Sub: Tllegal mining and related activities in Mouza- Madna.

Ref: (i) Affidavit dated 07.12.2024 filed on behalf of the Applicant No. 1 & 2 in O.A. No.

Lt 433 of 2023/BZ
. 'V (if) Order dated 09.12.2024 passed by the Hon’ble NGT, Eastern Bench in O.A. No. 133
of 2023/EZ in the matter of Serajul Islam & Anr. Vs, State of WB & Ors.

Copies of the Affidavit dated 07.12.2024 filed by the Applicants in O.A. No. 133 of
2023/EZ before the Hon’ble NGT along-with the solemn order dated 09.12.2024, are enclosed for
perusal,

In the joint report dated 07.12.2024 submitted the Committee before the undersigned, it was
mentioned that the Committee made frequent visits including a recent visit on 06,12.2024 to the
alleged site, but did not find any incidence of illegal mining activities happed meanwhile on the
alleged site/plots. It was further mentioned that mining excavation on Plot Nos.707, 712, 713 &
714 happened long time ago, but traces of recent excavation (nearly about few months ago) on Plot
No. 68% and partly on Plot No.715 was sensed.

Based on the said report, an affidavit has been filed by the undersigned on 07.12.2024
before Hon’ble NGT. ’ ,

However, the Applicants, in their affidavit dated 07.12.2024 and the accompanying
photographs thereat filed by the before the Hon’ble NGT, have alleged that heavy explosives are
being used to blast and shatter the hills in fragments and. the private respondent Nos. 17 & 18
namely John Hansda and Suresh Hansda along-with their associates are continuously dumping
debris in Plot No. 677 & 713 using a route on the western side of Plot Nos. 713 & 715. It has been
fiurther alleged that the said private respondents and his associates are running crushing units
illegally at Plot Nos. 709, 710 in Mouza- Madna. It is also alleged that Budishal Soren is carrying
on illegal mining activities in the neighboring plots in Mouza- Madna.

The Hon’ble NGT, Eastern Bench, in the order dated 09.12.2024, has dir

page 10of 2
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dated 07.12.2024 since there is an admission that there was illegal mining on Plot No.688 and -
partly on Plot No.715 and the Hon’ble NGT has raised a question, which would be evident from the
said order dated 09.12.2024,

You are therefore requested to go through the contents of the affidavit dated 07.12.2024
including the. photographs annexed thereto, filed by the Applicants as well as the solemn order
dated 09.12.2024 passed by the Hon’ble NGT, and to take immediate appropriate steps along-with
othet five members of the Committee constituted vide this Office Order No.
M&M/1736/DLELRO(B)/24 dated 19.04.2024, strictly in accordance with law, as may deem
necessary to prevent any sort of illegal mining activities, as alleged in the said affidavit dated
07.12.2024 of the Applicants.

You are further requested to submit a joint report of the Commitiee dealing with each and
every paragraphs contained in the.said affidavit dated 07.12,2024 of the Applicants.

The Report along-with supportive documents/photogréphs:'shouid reach to this end within
three weeks from this date. '

Tz le4
District MagiStrate
q‘ Bir_bhum.
Memo No. M&M/ Sf{Ao/L( 4) /DL&LRO(B)/2024 Date: {2 /42 12024

Confidential Copy [IN SEALED ENVELOF} forwarded to:

The Superintendent of Police, Birbhum, with a request to 'tak_é'stem steps, as deems necessary
strict in accordance with law, to prevent any illegal mining activities, as alleged in the affidavit
dated 07.12.2024 of the Applicants. :

nly

District:Magf trate

% Birbhum,

‘/./,l
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GOVERNMENT OF WESTBENGAL
OFFICE OF THE SUB-DIVISIONAL OFFICER
RAMPURHAT * BIRBHUM

E-mail ID : - sdmrph@gmail.com
JMSECTION)

Memo No- §1 09 /IM Dated: 21/01/2025

2 L Diary ?‘m.,.,.!.,?..‘gml..mma %N LR
TOI 'Y/" ;;" & o ;
The District Magistrate, (AN o = ‘ :
Pl P Qaanensersninivensuuesgatsng
§ - K. L) £

Suri, Birbhum.

Sub: Illegal mining and related activities in Mouza- Madna.
Ref: Memo no. M&M/5740/DL&LRO(B)/ 2024, dated 12:12.2024.
Sir, :

Enclosed please find herewith the desired report of Sub Divisional Committee in response
to the memo under reference in connection with the O.A. NO. 1330f 2023/ ZE of the Hon'ble
NGT in the matter of Serajul Islam & Anr. -Vs- State of West Bengal & Ors.

This is for your kind perusal and for taking further course of action.
Enclo:- As stated.

Yours faithfully,

Sub-Divisi%f@fﬁcer

Rampurhat, Birbhum
Memo No:-167. (6)/IM Dated: 2,4 /01/2025

Copy forwarded to
The ADM &DL &LRO, Birbhum, for kind information.
. The SDL&LRO, Rampurhat for information.

. The SDPO, Rampurhat, for information.

. The BL&LRO, Nalhati-I Block forinformation.
. The 1.C, Nalhati Police Station, Nalhati Birbhum For Ixxformatién.

Su’b-Divisif&ﬁf i

Rampurhat :: Birb

2
e,
4. The BDO, Nalhati-I dev. Block for information.
5
6
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Report regarding replies to the pares contained in the Affidavit of the

petitioners dated on 07. 12 2024 in O.A. No. 133 of 2023 in the matter of

Seralul Islam & Anr. Vs State of West Bengal & ors in N GT.

In pusuance of the letter of the District Magistrate, Birbhum vide memo no.
M&M/5740/ DL&LRO (B)/2024, dated on 12, 12 2024 the Sub Divisional Officer, Rampurhat and
other members of the Sub Divisional Commxttee conducted a spot enquiry on 13.12.2024 and
again the Nalhati-I Block _Ievei- committee [BDO, BL&LRO and O.C, Nalhati PS, ] have conducted
joint inspection and submitted report dated on 03.01,2025,

Replies to the points raised in deferent paragm‘_phs of the affidavit submitted by the applicants

dated on 07.12.2024 before the Hon'ble NGT i.c.w. the O.A NO. 133 of 2023/EZ in the matter of

Serajul Islam & Anr. ~Vs- State of West Bengal & ors. are being given as following on basis of

field inspection by the Sub Divisional as well as Nalhati-I Block Comunittee;

Para-2: Itis being admitted that large signboard has been placed at the alleged site, inter alia that
any kind of extraction: of stone the1 eat is ﬂlegal and is liable to be prosecuted strictly in
accordance with law.

Para-3: On repeat verifica:tion it has been observed that at the-ne‘igh'boring plots, viz 686, 602, 688
& 690 there have been some debris of stone found, but not on the suit plots. Similarly no
evidence of using heavy explosives in the alleged sites have been found. Thus the issue
raised in this paragraph is not true. The photographs which were annexed with the
affidavit as Annexure-A were taken in the month of August, 2024, not taken recently,

The recent photo_gmph \-\fliicllz:-haxre been taken on 19.12.2024 are being annexed herewith
as the proof of absence of jany»iﬁegal‘chunpi.ng, mining and explosion activities in the
alleged sites.

Para-4: Itis admitted that there are two numbers of stone crushers running in Plots no. 709, 710
& 711, but these Plots are not included in the alleged sites, i.e. these are not suit plots.
However it is to state that these two Crushers are ﬂlcgal and running in contravention of

- the provisions of L'rw Wlthout any valid Lxcense/ peimlt or consent to operate of the
competent autl 101_1ty... @11-:, pl_;,mgl facie it has been learnt that one John Hansda (here

respondent no. 17) and another Bijoy Mondal are the persons running these illegal

crushers and FIR have been »Io,dged against them in the Nalhati Police Station and
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Para-6;
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It is admitted that in P_Iot__nb. 709, 710 & 711 thefe@re_ Pilés..dfv‘blac_k stone where illegally
mined stones have -‘been' S'tcred»*i’h ‘contravention to th‘e-'provisidn u/s 4(1A)_;-'of the MM
(D&R) Act, 1957, Accmdmgly steps have been taken by lodging FIR in Nalhati Police
Station for pr oacrcuuon against the miser eants. v
It can be stated taking on full-respon&blh’ty"?that witﬁin:fthe'a’lleged sitesvpertaining to the
suit plots, viz 707, 708, 713, 714;. 715 716, 670 & 677 of the Mouza- Madna J.L. no. 11
under Nalhati Pohce S’caticm 111ega1 mming of: black stone have bcen fully prevented anc{
these lands have an a days become an '\bandoned Iand Thus the solemn order passed
dated on 16.02.2024 by the Hon'ble NGT in 0.ANO. 133/EZ is complied with.
However on field enquiry it has come to the notice that in neighboring few plots, viz, 381,
382, 383, 303, 673, 680, 555, 556, 678, 681, 682, 772, 780, 779, 306, and 305 illegal stone
mining are running, Investigation is going on as to who are conducting these illegal
mining, Recmded ownetrs of these plots are poor Tr1ba1 people, who do not disclose the
identity of persons mvolved e1the1 because of fea1 or vested micmsts in connivance with
the persons. mvolved in mining. _
Now investigation is going on and slepq are being taken to close these: 1llega1 mmmg and
to prosecuite against the miscreants. ’ »
On nwc.stxgat]ou it has been also found that there are some lllegal stone crusher umts in
the plots no. 381/ 1457, 381/1458 709 710 711 380 381&:’382 run by the some miqcreantc;
who have 1 no hcence‘/ pemut/ c,onsmt to operate (CT O). Stones are being ansported
from the illegal mines to thege cmehers and after crushing finished product of black stone
are being transported f1om these crushers fo the different places All these activities, i.e. ,
mining, storing and transportation of black stone are being run illegally in contravention
to the provisions laid down u/s 4(1) and 4(1A) of the Mines & Minerals( Development &
Regulation ) Act, 1957 and also in contravention to the Rules as laid down under Rules
3(1) (a) and 3(1) b) of ‘che West Bengal Minor Mmexal concession Rule, 2016. Though these

activities are not bcmg conducted within the alleged su:e of suit plots Thowever steps are

being taken tostop, the 1llcgal mmmg as. weli as to close l"hesu illegal cmbher units.
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Para-7: Police authority on receiving complaints from the instant applicants as well as on basis of

FIR lodged by the BL&LRO, Nalhati-I and the other official of the civil administration,
 started different cases and has been conducting investigation on the matter. Investigation
is going on, soon they will reach the conclusion to frame the charge against offenders.

Para-8: Have nothing to make any comment,

Para-9: It may be admitted that the administration is fully aware of the fact that these illegal
mining’s are damaging the environment and endangering the general health of local
people through pollution.

To comply with the solemn order passed by the Hon'ble NGT dated 17.02.2024 in O.A. No.

133/ ZE /2024, illegal mining activities on the suit plots have been possible to prevent and to

disbud. However to completely and effectively prc-zvént illegal mining continuous measures are

required targeting extraction, transportation and storage of black stone as a whole.
1 , >

{ Submitted by
/!_,'ifm',’ Y y
Sub D1v§i gonal Police Officer Sub Divisidiét Officer
Rampurhat :: Birbhum g(‘i\ﬁi?&%?fm}?‘i ffigs"
' Ranwurhat, Birkdom
ol - i
Sub Dwmonal Laqd '&aﬁﬁ ?efmms Officer Block Devdopment Officer
Rampugﬁ“f: yl Nalhati<I Dev. Block, Birbhum
ﬁ“' : ,
Block Land & L nd Reiorms Officer Inspector-In - Charge
Nalhati-I Block, Bitbhuatv. Nalhati Police Station
. 'x,,?ffi“"’i’ ;;@z’.@‘-’@ Nalhati :: Birbhum
:;:X?.:;:Li?f\’*‘” B OfffgnieinClrrge
o 2 Nalhatt P8
N Birbhusm
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE
RAMPURHAT *  BIRBHUM
E-mail ID : - sdnuph@gmail.com
; (J M SECTION)
Memo No- )5 /M ' Dated: ¢3¢ /04/2025
To : P> ({»R)
The District Magistrate
Birbhum
: Jogs™
Sub:- Further Development/Action Taken Report ic.w. illegal mining and related
activities in Mouza- Madna .
Ref.- Memo No. - M&M/ 1626/ DL&LRO/2025, Dated- 04.04.2025.
Sir,

Regarding memo under reference this is to bring to - your kind notice that to prevent illegal
mining, transportation of -i’llegally mined stone and crashing of stones in illegal Crusher units in the
Mouza-Madna several steps have been taken and the Sub Divisional Committee are taking different legal
actions against the miscreants. In addition to the report dated on 31.01.2025 vide memo no. 102/JM in
para-6 the latest status report is being elaborated as following;:

L An F.LR has been lodged in Nalhati Police Station dated on 27.01.2025 against 1) John Hansda, 2)
Bijoy Mondal, 3) Suresh Hansda, 4) Sajed Sekh and 5) Paresh Kumar Dutta for conducting illegal
mining in plots no. 383, 720, 794, 306, 307, 780, 673, 680 & 682 of the Mouza ~Madna and for running
illegal casher units of illegally mined stone in plotno. 711, 383, 382, 709 &710 of the Mouza -Madna
in contravention to the éegtibn;g,.(i-) and 4(1A) of the M.M. (D&R) Act, 1957 and Rules 3(1) (a) and 3 (1)
(b) of the W.BM.M.C. Rules; 2016, .~ :

On the basis of that FIR in the Nalhati police station a case., vide no. 37/25, dated 27.01.2025 has
been started under section 303(1) & 304(2) of the BNSS read with section 21(1) M.M. (D&R) Act, 1957
and Rules 50(1) of WBMM.C, Rules,2016. -

In this FIR, Officer-In-Charge Nalhati Police Station was requested also to seize the illegally
mined, stored and transported black stone with all equipments and vehicles used for mining related
work as per section 21(4) of'j?théfM;M; (D&R) Act, 1957 read with Rules 50(1) of W.B.M.M.C. Rules,
2016 and also as per section 106 BNSS and to dispose all the seized articles as per provisions laid
down u/s 505 & 506 BNSS, . '

Dated on 05.02.2025 the Nalhati ~I Block Level committee reported that one of the ;@W
Budishal Soren has been conducting illegal mining and also running illegal crusher its i 1—&&&@
518, 1067, 1067/1440, 1068, 1069, 1057, 1058, 1059, 1060, 1061, 1062, 595 and 15@%;;3 fig Wonza S\7
Madna. : : 2

o

%

i PolicS

On basis of that report an FIR has been lodged against Budishal Soren in Ngi_h
and there a case ‘vide»no_. 127/25 dated 13.03.2025"has been started against Budiﬂj&Soif&laﬁ ;%
sections 303 & 304 of the BNS read with section 21(1) of the M.M. (D&R) Act, 195% féachaith Bsd
50(1) of W.B.M.M.C. Rules, 2016, ~_— S

SN
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In this FIR, Officer -In -Charge Nalhati Police Station was also requested to seize the illegally
mined, stored black stone and the machinery and vehicles used for the illegal Crusher units as per
section 21(4) of the MM. (D&R) Act, 1957 read with Rules 50(1) of W.B.M.M.C. Rules, 2016 and also
as per section 106 BNSS and to dispose the seized articles as per section 505 & 506 BNSS.

3. Dated on 17.12.2024 the Block Land & Land Reforms Officer, Nalhati-I Block lodged an FIR in
the Nalhati Police Station vide memo no. 1342 dated 17.12.2024 against 1)Amir SK, 2) Sater Sk, 3)
Kaju, 4) Samrul, 5) Mistu, 6) Pintu & 7) Jahirul for conducting illegal mining in plot no. 427, 382, 383,
727 & 728 of the Mouza ~Madna.. .

4. Dated on 24.01.2025 and also on 24.02.2025 hearing were conducted with the recorded raiyats of
the lands where illegal mining were found to be conducted in the Madna ~Mouza. About more than
35 nos, of raiyat have been heard, but these Tribal people either out of ignorance or fear did not
disclose the identity of the persons involved in illegal mining in their lands. It may also be because of
vested interest in connivance with the persons involved that they do not desire to disclose the
identity of these miscreants.

However investigation is going on to-trace out the identity of the miscreants involved in illegal
mining and steps are being taken to prevent fully the illegal mining activities in Madna Mouza.

5.  Latest photographs are being sent herewith which are the proof of no mining activities being
conducted in the suit lands, being Plots No. 707,708,713,714,715,716,670 & 677 of the Mouza-Madna.

Enclose:-i) Copy of FIR,37/25, with complaint,
ii) Copy of FIR, 127/25, with complaint.

iti) Copy of FIR by BL&LRO, Nalhati-I

iv) Copies of two hearing notices

v) Photographs.

Yours faithfully,

Sub Divi§ipadl Officer
Rampurhat :: Birbhum

Memono. QW5 /5/IM. - Dated ¢ 7 /04/2025
Copy forwarded to ;- Y ' :

1. The SDL&LRO, Rampurhat, Bitbhum for information,

2. The SDPO, Rampurhat, Birbhum for information,

3. The BDO, Nalhati-l Dev. Block, Nalhati, Birbtum for information.
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Sub Divisidegil Officer
Rampurhat i Birbhum
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| MemoNew 279 /1M
To

The District Magistrate - -

Bitbhum .
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE SUB-DIVISIONAL OFFICER
, 'RAMPURHAT %  BIRBHUM
E-mailID ; - sdmrph@gmail.com
(J.M SECTION)
Memo No- R /M Dated: 2.7 /01/2025
To, - :

The Officer -In- Charge,
Nalhati Police Station,
Nalhati, Bitbhum,

Sub:- FIR against the offenders for illegal mining, storing and transportation
of black Stone and running illegal stone Crusher Units.
Name of the Offenders:
1. John Hansda
2. Bijoy Mondal
3. Suresh Hansda
4. Sajed Sekh
5. Paresh kumar Dutta
Sending herewith a field enquiry report, jointly conduct and sent by the BDO, Nathati-I Dev.
Block, BL&LRO, Nalhati-I Block and [/C Nalhati PS. dated on 03.01.2025 which is self explicit.
You are hereby requested to prosecute against the above named offenders as per Section
21(1) of the M\M. (D&R) Act, 1957 read with Rule 50(1) of the W.B.M.M.C. Rules, 2016 for
conducting illegal mining, storing , crushing and transporting of black stones in plot no. 382,
383, 709, 710 and 711 of the Mouza- Madna, J.L. No. 11 under the Nalhati PS, in contravention
to the Section 4(1) and 4(1A) of the M.M.(D&R) Act, 1957 and Rules |
3(1)(a) and 3(1)(b) of the W.B.M.M.C ,Rules, 2016,
Also you are requested to prosecute against the offenders as per Section 303/304 BNS, 2023.
Also you are requested to seize the illegally mined, stored and transported black stone with
all equipments and vehicles used as per section 21(4) of the M.M.(D&R) Act, 1957 read with
Rule 50(1) of the W.B.M.M.C. Rules, 2016 and also as per 106 BNSS and to dispose under
section 505 & 506 BNSS in the above plots.
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Memo No:-R 9. (7)/JM‘ ‘ | , Dated: 2.%/01/2025
Copy forwarded to: :

L. The District Magistrate, Birbhum for kind mformatxon.

2. The 8P, Birbhum for kind information

3. The ADM &DL &LRO, Bitbhum, for kind information,

4. The SDL&LRO, Rampurhat for information.

5. The SDPO, Rampurhat, for information.
6
%

. The BDO, Nalhati-I dev. Block for information,

. The BL-&LRO, Nalhati-I Block for information. v
‘ Sub-Diviin@%ﬂ' Officer

Ra_ntpurhat s Birbhum
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Government Of West Bengal
Office of the Block Land & Land Reforms Officer
Nalhati-1,Birbhum. e
veop o PTY R mBkoNathat L Beshom/20za 0 oated | £ S 2D ((

o the e Charge
Nathat Rolee S1sbnn
Samyts frbban

Sl bt o tormation report

Ret - Decsion taken on 16 th December 2024 in the meeting of Three Men Blackstone Survenllence Commuiite:
Meeting

This 15 1o inform you that as per verbal order of SDO,Rampurhat on bis fietd visit and rinutes taken by the
Tiree Mea Blackstone Surveillance Committee Meeung, an FIR needs to he Jodgaed against 1) Amic Sk 21 Saget 5 31
K 41 Samrar 5 Mistu 6 Pintu and 7) Jahieul, operating the mining in plot nos. 427.382,383.727 & 728 of Mouzy

iadna Jt no. 11 inspite of several attempts from the committee to stop the apgration.

This s for your information and taking necessary steps in this regard, In this repard.it is pertinent to mention
that Hanourabiz NGT has shown its concernments i fast order.

The application should be treated as an FIR for violation of d¢ of WBLR Act1955, violation of secton 4{i).4[1A!

_and 21(') of MMDR Act 1957 and also violation of Rule 50 of West Bengal Minnr Minerals roncession Rule 2016.

« OF wv‘% ,
BIMD na C; \.\)\'\M
;«f ] '; Block Vind & Land “olorms Office
“%' ‘ 4 Y § | N;\%{g;\{: j ﬁl(&r\‘}}“{); .
; O g’?ﬁ%?ow 342 l(%L&LR'o;,NafhaMa-irbhumlzoztx vaiatit, BT Ao 2

1} The ADM & DL&LRO,Suri,Blebhum for kind information.
e, 2} The SDO,Rampurhat,Birbhun for kind information.
Al ~"§3% The SOL&LRO,Rampurhat, Bitbhum for kind information,
; . :} \‘\3)-\} The BDO.Nalhati, Birbhum far kind informaticr.
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Madna, West Bengal, India »
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GOVERNMENT OF WEST BENGAL

655

State Transport Department ‘35\,\ &)
i [ RAMPURHAT ARTO | =gas
. < 28 5
VEHICLE PARTICULARS S
S ‘ EE2E :

. | ‘ \\{:: “h % o = \\ y
Application No WB25011485967063 Registration No: WBgsTABA = =) 7
Owner Name: BUDISHAL SOREN SonWife/Daughter of: RAMIAT tgsbbneu_rf;;/""
Vehicle Class: Goods Carrier Vehicla Maker: ASHOK LEYCANDLTD
Month/Year of Manut.: {12022 Ownership Type: INDIVIDUAL
Speed Govemor No: HA276700 0901 Speed Goverrior Fitted On, 08-JUL-2022
Speed Governor Manuf.; BOSCH
Prosent Address: CHANDANNAGAR BONIOR, NALHATI T S,RAMPURHAT,Blrbhum, West Bengal-731243
Chbssis No; MB1JIVPDSNRMT0326 Engina No: MNEZ702890
Golor: WHITE Vehicle Status ACTIVE
Owner Serial No: Body Type: BOX TIPPER No of Cylinders: 6
Horse Power(BHP): 324,60 Seat(inc. drivery: 2 Unladen Wifkg): 16275
Laden Wikg): 35000 Tax Amount: 8726 Cuble Capacity: 7980.00
Vehicle Model NJ3SIZNB2 TTIP  Whesl Base 5250 Floor Ares 0.000
Registration Date:  49sJul-2022 Regn Valid upto: 10:Jul-2037 Tax Pald upto: 07:06t-2024
Fuel. DIESEL Fitness upto; 07-Jul-2024 Vehicle Norms BHARAT STAGE VI

__Last Alteration of Veicle on
Ltd. vide policy certificate/coverniote no is

Last Change of Address on:
Insurance From Cholamandalar MS General Insurance Co,

valid from 19-Jun<2024 to 18-Jun-

2025
HP DUs:
1. Hypothecation-INDUSIND BANK LIMITED, 41 SHAKES PEARE SARANIKolkata-700017
Permit Number ; WB2022.GP-68778 Permit Type ; Goods Permit
Permit Category : HEAVY GOODS PERMIT RTO Office Name ; RAMPURHAT ARTO
Service Typa : Goods Service _
Stand Capacity: 0 Sleep Capacity: o] :
Permit Valid From : 12-Jul-2022 Permit Valid Upto : Medul-2027
PUCC From: 03-Jul-2024 PUCC Upto: : 02-Jil<2025
PERMIT AREA DETAIL
Reglon Code ” Ro‘gton _ » : ‘
09 TALL WEST BENGAL EXCEPT HILLY REGIONS OF DARG_EE[WG;AWUMPONG AND OTHER RESTRIGTE
Mobile No: 89 L
Particular Fee Rs. 200/~ paid vide cash recelpt no WBA5R2601i )
Fresh Permit Fee Rs. 8040/ paid vida receipt no WB45R22070000615:
Other State/Transfer/Conversion Details
Previous Owner H
Old State $
Transfer Date :
Additional Parioulars
-a) Front:
b)Rear:

JAIHO HONOH GN*
3417 AAVS
< A Ed ‘g o ve
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GOVERNMENT oF WEST BENGAL
State Transport Department

{ RAMPURHAT ARTO ]
VEHICLE PARTICULARS
e S
Application Ne WR25011485086296 Ragistration fa
Owner Name: SABANDU SOREN SonWitomDaughter of
Vehicle Class Goods Carrior Vehicls Maker:
Motth/Year of Marf - 812023 Ownership Type:
8peed Governior Mo, BAPLY MLV/23-2411655 Speed Governor Fitted On. 08-APR:2024
Speed Govarnor Manuf 36
Presont Address: NALHAT(,NALHATI.NALHATI.Bffbhum‘Was! Bengat-731243
Chassis No: MAT714307P3'H23066 Engine No: B67B623000031 32684311178
Color; . SPEED-BLUE Vehicle Statys ACTIVE
Qwner Serial No: i Body Type: TIPPER No of Cylindars: 6
Horse Power(BHP). 300.16 Seat(ine. driver): 2 Unladen Wigkg): 17325
Laden Witkg): 35000 Tax Amount; 4363 Cubig Capacity: 6702.00
Vehitle Mode PRIMA 3530.K Bsw; Whieel Bage 5250 Floor Area 0.000
HR 23EBOX
Registration Date: 16-Apr-2024 Ragn Valid upte: 14-Apr:2039 Tax Pald upto: 07-Jul-2024 ~ -
Fuel; DIESEL Fitnass ypto: O7-Apr-2026 Vehicle Norms BHARA’F'STAGE wvi
Last Change of Address on: Last Altoration of Vehicles on
Insurance From Magma HDI General Insurance Co. Ltd, vide policy cerlificate/covermote no fs valig from 190¢4:2024 1o 18-Oct:2025,
HP Dits;
1+ Hypothecation-INDUSIND BANK LIMITED, KO?LKATAKQLKATAKOLKATA,KolkataJOOOW ,
Permit Number : WB2024-GP-8093A Permit Type ; Goods Permit
PeémitCategory : HEAVY GOODS PERMIT RTO Office Name : RAMPURHAT ARTO
Service Type : Goods Service
Stand Capaity: 0 Sleep Capacity: 0
Permit Valid From : 15-Apr-2024 Permit Vialig Upto « 14<Apr:2029
PUCC From: 15-Apr-2024 PUCC Upto: 4-Apr-2025
PERMIT AREA DETAIL

Region Code

Mobile No: 8436176867 iy
Particular Fee Rs. 200/- pajd vide cash recsipt no WB45R{2501MQ(’ 013;
Fresh Permit Fee Rs. 60401 paid Vide receipt no WB45R24040000907
Other Stateﬁrénsferf@oﬁveféfmiDe.t_a’lls

Previous Owner !

0ld State :
Transfer Date :
Additional Particylars

\FE DRIVE
SAFE DRI /&
S‘:‘iAVE LIFE

L Ev]
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GOVERNMENT OF WEST BENGAL P

State Transport Department
[ RAMPURHAT ARTO ]

VEHICLE PARTICULARS

Application No: WE26011455984629 Registration No:
Owner Name: SABANDUY SOREN Son/Wite/Daughter of:
Vehicle Class: Goods Carvier Vehicle Meker:
Month/Year of Manut.; 772023 Ownership Typa:
Sposd Goverar No BAPL MLV/23-24/1654 Speed Governor Fitted On: 08-APR-2024
Speed Governar Manf.: 36
Prosont Address: NALHATI,NALHATI NALHATI,Birbhum West Bengal-731243
Chassls No: MAT714307P3622026 Englna No: B6.7862300003132G64314151
Color: SPEED-BLUE Vehicls Status ACTIVE ‘
Ownet Serlal No: 1 Body Type: TIPPER No of Cylinders: 6
Horse Power(BHP): 300,16 Seat{ine. driver): 2 Unladen Wilkg): 17325
Laden Wi(kg): 35000 Tax Amotint: 4363 Cuble Capacity: 6702,00
Veéhlcte Model PRIMA 3530.K BSVI Whee! Base 6250 Floor Area 0.000

HR 23EBOX
Registration Date: ~ 15:Apr-2024 Regn Valldupto:  14:Apr-2039 Tax Pald ypto: 07-Juk2024
Fuel: DIESEL Fithess upto: )7:Ap2026 Vetilele Norrms BHARAT STAGE VI
Last Change of Address on: Last Alteration of Vehicls on
Insurance From Magma HDI General Irisurance Co. Ltd. vide poficy certificata/covemote rio Is valid from 19:0ct-2024 to 18:0¢t:2025.
HP DUls;
1+ Hypothacation-INDUSIND BANK LIMITED, KOLKATAKOLKATAKOLKATA Kalkata-706017
Perriit Number : WB2024:GP-6094A Permit Type : Goods Permit
Parmit Category : HEAVY GOODS PERMIT RTO Gffics Neimo : RAMPURHAT ARTO
Service Type : Goods Service
Stand Capacity: 0 Sléep Capaclty: 0
Parmit Valid From : 15:Apr-2024 Permlt Valid Upt : 14:Api2029
PUCGC From: 15:Apr-2024 PUGE Upto: 14:Apr:2028
PERMIT AREA DETAIL

Reglon

Reglon Code |

IMPONG AND OTHER RESTRIGTE

89

Matille No:
Paiticular Fee Rs, 24 ;
Fresh Permit Fes Rs. 6040)- p
Other State/Transfer/Conversion

Previous Owner : :
0Old State : ;
Transfer Date : :

Addltional Particulars

M.V, Section,Rarpurhat
jRammxrh'af,Bthhuq 1

SAFE DRIVE
SAVE LIFE

RN R S e
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State Transport Dehartment
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[ RAMPURHAT ARYO | AN
VEHIGLE PARTICULARS =)
S/
Applicaion No. WB25011435908506 Registation No: Vi
Owriet Name: BUDISHAL SOREN Son/Wite/Daughter of: -3 /
Vehicls Class: Gobds Garrier Véhicla Maker: AMOTOR 327
MonthNear of Mamt.: 1012019 Ovwmarshlp Type: maMOUAL =
Present Addrass: CHANDANNAGAR, BANIOR NALHATI Birbhiurm, West Bengal-731243
Chassts No: MAT479187K3K22643 Engine No: ISBES.92304091463807721
Color; NA Vehilcle Status ACTIVE
Ownet Serial No; 4 Body Type: TIPPER No-of Cylinders: 6
Horse Powsr(BHP): 227,80 Seat(inc. driver): 2 Unladen Wilkg): 11348
Laden Witkg): 25000 Tax Amouit: 0 Cuble Capacity: 5883.00
Vehicle-Model 16BOXTIP LPK2523 Wheel Base 3860 Floor Ares 0.000
G150 11X20AC
Registration Date:  17-Feb-2020 Regn Valid upta: 16-Fab-2035 Tax Pald upto: 05-May-2024
Fuel: DIESEL Fithess upto; - 21-Mar-2026 Vehicle Norms BHARAT STAGE 1v
Last Ghange of Addrass on: Last Alteration of Vatilcla on
Insurarice From Magma HD! Genetal nsurance Co. Ltd. vide policy carﬂrcatelcovemote no'is valid from 09-Feb-2024 fo 08-Feb-2095,
HP Diis:
1. Hypothecation-INDUSIND BANK LTD, RAMPURHATDO,Birbhum-731224 i
Parmit Nomber : WB2021-GP-5051A Permilt Type :
Permit Category : HEAVYGOODS PERMIT RTO Office Name :
Service Type : Goods Service
Stand Capacity: Sleep Capacity:
Permit Valid-From : Pérmltfvglid Upto :
PUCC From: ' G 3
Reglon Code

Tran’éfér,ébale
Additional Particulars

10:00X20:16PRR

e ERTR TR T 5 4

Printed On: 14-Ja1-2025 15:40:32

Regd. Axls Welghi(in gs)




GOVERNMENT OF WEST BENGAL

State Transport Department
[ RAMPURHAT ARTO |

VEHIGLE PARTICULARS

Application No: W82§01 1475085384 Registration No:
Owner Name: BUDISHAL SOREN SonMWife/Daughter of:
Vehiclo Class: Goods Carrer Vehicle Maker:
Month/Yeat of Manuf : 712022 Ownership Type: INDIVIDUAL
Speed Governor No: 02201 Speed Governor Fittad On:; 17-JAN:2023
Speed Governor Manuf.: DENSO
Prosent Address: CHANDANNAGAR BANIOR, NALHATI RAMPURHAT,BIrthum,West Bengal-731243
Chassls No: MB1JJVPDXNRFZ4862 Engine No: NLEZ700520
Color: WHITE Vohicle Status ACTIVE
Owner SeralNo: 1 Body Type: BOX TIPPER No of Gylinders: 6
Horse Power(BHP). 321,60 Seat(ine, driver): 2 Unladen Wikg): 16276
Laden Wi(kg): 35000 Tax Amiount: 4363 Cublc Capacity: 7980.00
Vehicle Model Wheel Base 6250 Floor Area 0:000
Reglstration Date: Regn Valid upto: 17-J8n-2038 Tax Paild tpto: 164Jan2025
Fuel: Fithess upto: 16+Jari-2025 Vehicle Norms BHARAT STAGE W1
Last Change of Address on: LastAlteration of Vehicle on
Insurance From Magma HDI General Insurance Co. Lid, vida policy certificatelcovernote 6 fs valid from 23-Aug-2024 16 22-Aug-2025,
HP Dlls:
1. Hypothecation-INDUSIND BANK LIMITED, 41 SHAKES PEARE SARANIKolkata-700017
Permit Number : WB2023-GP-6654A Permit Type ¢ Goods Permif
Permit Category : HEAVY GOODS PERMIT RTO Offica Name : RAMPURHAT ARTO
Service Type : Goods Service
Stand Capacity: 0 » Sleep Capacity: 0
Permit Valid From : 04-Apr-2023 Permilt Valld Upto : 03-Apr-2028
PUCC From: 14:Jan-2025 PUCC Upta: 13-dan-2026
PERMIT AREA DETAIL
Region Code | ' Reglon

ST GENGAL EXCEPT HILY REGIONS OF BARGEELING ANS RACHFONG AVB GTHER RESTRIGTE

Ertial Id: :
010001008 dated 14:Jan-2025,
040000004 dated 04-Apr-2023,

fous Ovner : Provious RegNo
Old State : Entry Date
Transfer Date 5 Conversion Dato

a) Front:

b) Rear.

o) Othet: 0

d) Tandern: 120020+ 20PR

659

1
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GOVERNMENT OF WEST BENGAL e
State Transport Department
[ RAMPURHAT ARTO ]

VEHICLE PARTICULARS

Agiptication No WR28011415085086 Registration No-

Owhet Name: JOMAN HANSDA SonWiaDaughter of

Vehicla Class Dumper Vehicte Maker

Wanth/Year of Manud 122013 Ownarship Typa:

Speed Governor No WB00002435 Spead Govemot Fitted On 08-8EP-2017

Speed Governor Manuf - ECOGAS IMPEX PVT LTD SGEG

Pregon Address VILLsNALHATI BLOGK ROAD PO+PS-NALHATI (T S)DT-BIREHUM, West Bengel- 731243
Chassis No MAT?#%'!Q%P&?EE Engine No; 3183354574

Color- WTEGREAY Vetiicle Status ACTIVE

Owner Serigl No: 1 Bady Type: DUMPER No of Cylinders: 8

Horse Power(BHP), 145,00 Sealt(inc, driver): 3 Unladen Wilkg): 5190

Laden Witkg): 16200 Tax Amounit: 1560 Guble Capacity: §883.00
Vehicle Model LPK 1616/36 TC BS IiWhse! Bass 3560 Floor Area 0.000
Registration Date:  28-Jan-2014 Regn Valid upto: 28-8ap-2018 Teix Pald upto: 27-Apr2018 A
Fuel; DIESEL Fitness upto: 28:88p2018 Vetilcle Nafms BHARAT STASE mi
Last Changa of Addtess on: Last Altaration of Venicla on :
Insuranice From NA vide policy certificate/covermote o s valid from 10-Jan-2018 16 054are2010.

HP Dils:

1. Hypothecation-INDUSIND BANK LTD, KOLKATADO000001 <0

PUCC From: 08-Sep-2017 PUCC Upto: 07:-Mar-2018

Mobile No: 9735808098 Emall Id;

Particular Fes Rs, 200/- paid vide cash receipt no'WB45R 25010001006 dated 14-0an2028.

Other State/Transfer/Converslon Detalls

Previous Owrier : Previous RegNo
0ld State i Enitry Date
Transfer Date ; Conversion Date
Additional Particulars
a Nuriber,0esc & size of Regd. Axle Weight(in kgs)
a) Front: : 10,00%20=2 6000
b) Rear: *20= 10200
¢) Other: 0 p ﬂ(‘
d) Tandem: NA 0 T

ig .ve' ¥ H
wppurhat Githium
Printed On; 14<Jan-2025 15:83:11

SAFE DRIVE
SAVE LIFE

[ 3Ta W Tai Rt ad wgfg;:

11
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¢ GOVERNMENT OF WEST BENGAL
: Stato Transport Dopartment

Y [ RAMPURHAT ARTO |
LN VEHICLE PARTICULARS

Application No- WB25011445084776 Registration No-
Owner Name. JOHAN HANSDA SonWife/Daughter of CHARLESH HANSOA
Vehicle Class: Dumper Vehicle Maker: OTHERS
Month/Year of Manu.: 1212013 Owniership Type: OTHERS
Speed Governor No: WB00002436 Speed Govsrnor Fitted On: 08-SEP-2017
Speed Governor Manuf.: ECOGAS IMPEX PVT LTD SGEG
Present Address: VILL:NALHATI BLOCK ROAD. PO*PS-NALHATE.(T S).0T-BIRBHUM, West Bangal-731243
Chassls No: MAT446019D3P22270 Engine No: _ 31M63354524
Color: WT&GREAY Veliltle Status ACTIVE
Owner Serial No: 4 Body Type: DUMPER No of Cylindars: 6
Horse Power(BHP):  145.00 Seat(ine, driver): 3 Uriladen Witkg): 5190
Laden Wi(kg): 16200 Tax Amiount; 1650 Cuble Capacity: 5883.00
Vehicle Model LPK 1616/36 TC BS llWhee! Base 3580 Floor Ated 0:000
Registration Date:  28Jan-2014 Regn Valld upto: 2B+8ep2018 Tax Pald upto: 27:Apr-2018
Fuel: DIESEL Fltness upto: 28:86p=2018 Vahicle Norms BHARAT STAGE Ilf
Last Change of Address on: Last Altération of Veticle-on
Insuranice from NAvide policy certificate/covernote o Is valid from 10-Jan2018 6 00-Jan«2019,
HP Diis:
1. Hypothecation-INDUSIND BANK LTD, KOLKATADO000001,:0
PUCC From; 08-Sop-2017 PUCC Upta: 07:Mar-2018
Mabile No; 9735808008 Enall 1d:

Particular Fee Rs. 200/- pald vide cash recelpt no WB45R26010001004 dated 14<Jan-2025,

Other State/Transfer/Conversion Details

Previous Owner : Previous RegNo 4
Old State : Enhy Date :
Transfer Date 3 Conversion Date
Additional Pamq;”lér,s
NumberDesc & §ize of Regd.Axle Welghtlin kgs)
a) Front: 10.0020=2 090
b) Rear: 10.0020=4
6) Other; NA
d) Tandem; NA

Kegtcf ering Anthort Hy
M.V.Saction Rampurhat
Rainpurhat, Birbhum

Printed On: 14-Jan2025 15:81:44
SAFE DRIVE
S A V E LIFE

e RS £
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GOVERNMENT éF WEST BENGAL
State Transport Department

[ RAMPURHAT ARTO |
VEHICLE PARTICULARS
Application No WB25011485984040 Registration No:
Owner Natoe: JOHON HANSDA SonWife/Daughter of
Vehidle Class; Goods Garriet Vehicle Maker: DAIMLER ING!,ACOMMERCOAL
VEHICLES PVT. LTD
Montt/Year of Mantuf.; 82020 Ownership Type: INDIVIDUAL
Speed Governor No: 193460009 Speed Governor Fittad On: 04-JAM-2021
Spead Govemor Manul.: CONTINENTAL
Present Address: BLOCK ROAD KATHALTALA MORE. WARD NO. 10, NALHATI, BDO OFFICE NALHATI, Birbhum, West
Bengal-731243
Chassis No: MEC841FBHLP095464 Engine No: 92695600007 114
Color: YELLOW Viehicls Status ACTIVE
Owner Serial No: 1 Body Type: TIPPER No of Cylinders: 6
Horse Powsr(BHP):  281.40 Seat(lhe. driver); 3 Unladen Witkg): 11690
Laden Wi{kg): 27600 Tax Atiouint: 3215 Ctibie capacitr 720000
Vehicle Model BHARATBENZ Whigel Basa 4275 FloorArea © 6.000
2828C6X4 BSVING-
23
Registration Date:  27-Jan«2024 Regn Valid upto: 26sJan‘2036 Tax Paid upto: 03-Apr-2025
Fue; DIESEL Fitness upto: ] Vehicle Nortis BHARAT STAGE VI
Last Change of Address on: Alteration of VeRilcle én
Insurance From Cholamandatam MS General insurance Co, Ltd, vida polrcy certificato/covermota no s valid from 15-Juk-2024 (o 14:Jul-
2025,
HPDis: el _
1. Hypothecation-AXIS BANK LTD, GROUND & 15T FLOORNEAR NALHATI GIRLS HIGH SCHOOLNALATESWARI TEMPLE
ROAD Birbhum-731243
Permit Number : WBZO?J “GP-1868A Parmit ‘lype §
Petimit Category : HEAVY GOODS PERMIT RTO Gfice Nare ¢
Service Type : Selct Servics Type
Stand Capacity: 0
Permit Valid From ; 04:Feb:2021
PUCC From: 260612024

Reglon Code

LUG{11X20< 18PR)

sAVE LJF%
_ NpRapap Pl

‘Priftéd On: 14+J8n2025

am




GOVERNMENT OF WEST BENGAL /;f.':.":f‘t:-.\z
State Transport Department
[ RAMPURHAT ARTO |
VEHICLE PARTICULARS
Application No. WB25011435086953 Registration No,
Owner Name: JOHON HANSDA Son/Wife/Daughter of.
Vehicle Class: Goods Carrier Vehicle Maker: MOTCRS
Month/Year of Manut.; 212020 v Ovmership Type: INOIVIDUAL
Speed Governor No: 2328770 Speed Govemor Fittad On: 11-MAR-2020
Speed Govemor Manuf.: CUMMINS
Prosont Address: NALHATINALHATI,NALHATI Birbhum West Bengal-731243
Chassls No: MAT479185L3804152 Englne No: ISBES.92304002663832361
Color: NA Vehicle Status ACTIVE
Owner Serial No: 1 Body Type: TIPPER No of Cylinders: 6
Horse Power(BHP) 597,60 Seat(inc, driver): 2 Unladen Witkg): 11108
Laden Wikg): 24890 Tax Amounit: 11462 Cuble Capadity: 5883.00
Vehicle Model TATALPK 2523CR  Wheel Base 3680 Floor Area 0.000
HD BSAv "
Registration Date: 13-Mar-2020 Regn Valld upto: 12-Mar-2035 Tax Paid upto: 10-Sep-2025
Fuel; DIESEL Fitness upto: 16:Jut-2025 Vehidle Norrris BHARAT STAGE IV
Last Change of Address on: LastAltoration of Vehisleon
Insurance From SBI Geherat vide policy certificate/covernate o ls valid from 26-Jun-2024 1o 25~Jun-2025,
HP Dtls:
1. Hypothecation-INDUSIND BANK LTD,, RAMPURHAT,Birbhum-731224
Permit Number , WB2020-GP:8988A Permit Type : Goods Permit
Permit Category : HEAVY GOODS PERMIT RTO Offico Nanie ; RAMPURHAT ARTO
Servics Type : Goods:Service .
Stand C’apgqm 0 Sleap Cabaelty' 0 o
Permit Valid From : 29:86p-2020 28-Sep-2025
PUCC From: 17102023 16-4uk2024
Reglon Code nglqn_
g : ALLWEST BENGAL EXCEPT HILLY REGIONS OF DARGEELING AND KALIMPONG AND OTHER RESTRICTE
D AREAS

10,00:20 16PR

: “Q Qm'r H ”’?WF Pited O 14~0an-2025 1541167 AR
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GOVERNMENT OF WEST BENGAL

State Transport Department

[ RAMPURHAT ARTO |
VEHICLE PARTICULARS
Apphication No WB26011495985828 Reglstration No:
Ownar Name: THOMAS HANSDA SonWife/Daughter of:
Vehicle Class: Goods Cartier Vehicle Maker:
MonttvYear of Manuf.: 372021 Ownership Type: INDIVIDUAL
Speed Governor No: 21032-0081 Speed Governor Fitted On: 23-JUN-2021
Speed Governor Manuf.: CONTINENTAL
Presont Address: LAKSHANAMARA HARIOKA,NALHATIBlibhum,West Bengal-731243
Chassis No: MECB41FECMP102442 Engine No: 92695600104464
Color; YELLOW Vehicle Status ACTIVE
Owner Serial No: i Body Type: TIPPER No of Cylinders: 6
Horse Power(BHP)  281.40 Seal(inc. driver): 3 Unladen Wilkg): 14590
Laden Wi(kg): 27600 Tax-Amount: 3276 Cublo Capacity: 720000
Vehicle Model BHARATBENZ Wheel Base 4275 Floor Area 0.000
2828G6X4 BSVINIG-
23
Registration Date:  14<Jul:2024 Regn Valid upto: 13-0ul-2036 Tax Pald upto: 22-Mar2025
Fuel: DIESEL Fifhess upto: 27-Aug-2025 Vehicle Norms BHARAT STAGE VI
Last Change of Address on: LastAfteration of Vehiele on
Insurance From SBI General vide policy cerlificite/covemote no Is valld {rém 26-Jun-2024 fo 25-Jun-2025.
HP Dils:
1. Hypothecation<INDUSIND BANK LIMITED; LOTUS PRESS NH 80RAMPURHAT, Birbhum-731224
Permit Number : W82021-GP-8319A Permit Type :
Permit'Gategory : : $P RTO Offics-Nate :
Service Type :. Goods Sewlce
Stand Capacity: 0 Sleep Gapaoify’ 0 e
Permit Valid From : 20:4u1-2021 . Uptos 19-Jul-2026
PUCC Fror: 10-Sep:2024 09-5ep-2025

Regton"ci;q'e

9434038602
: Rs. 2001- pak! vlde msh recel

Other Stat n'ransferIConverslon Detalls
PrevnousOwner

Old State

Transfer: Date

Additional

a) Front:

b) Rear:

¢) Other:

d)‘Té’ndem' ;

\V E L.l F E

NO ROVGH NRIVE

LUG (11X20 - 18PR)

SAFE

Regd. Axle Welght( Kgs)>
6600 )

10500
0
10500

/Regrvter“ng Aliu'}m'ﬁ)’
M Vi Sact mRamp

Printed On: 14-Jan-2025 15:36:47
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GOVERNMENT OF WEST BENGAL
State Transport Department

[ RAMPURHAT ARTO |
VEHICLE PARTICULARS
Application No: WB25011455985205 Registration No: WB45%43
Owner Namo: THOMAS HANSDA Son/Wife/Daughter of: JOHAN HANS
Vehicle Class: Goods Camier Vehicle Maker: OTHERS
Montiv/Year of Manul.: 112015 Ownetship Type: OTHERS A
Speed Governot No: WB00011811 Speed Governor Fitted On: 22-FEB-2018 "
Speed Govemor Manuf.: ECOGAS IMPEX PVT LTD SGEG
Preserit Address: NALHATI BLOCK RD. P.O.+PS, NALHATI,DIST/ BIRBHUM,WB, Wast Bengal-731243
Chassls No: MAT449019F2A00769 Englne No: 51A83417216
Color: BLUE WHIT§ Vehlde Status ACTIVE
Owner Serial No: 1 Body Type: TIPPER No of Cylinders: 6
Horse Power(BHP): Seal(Ine. driver): 2 Unladen Wi(kg): 7770
Laden Wi(kg): 16200 Tax Amount: 1550 Cublc Capacity: 5883.00
Vehicle Model LPK 1618/36 TC BS llWhéa! Base 3580 Floor Area
Registration Date: ~ 29-Feb-2016 Regn Valld upto: 27-Feb-2019 Tax Pald upto: 27:May-2018
Fuel: DIESEL Fitnéss upto: 27-Feb-2019 Vehicle Norms BHARAT STAGE IiI
Last Change of Address on; Last Alteration of Vafilela on
Insurance From NA vide polley certificate/covemote no Is valld from 26-Aug-2017 to 25-Atig-2018.
HP Dtls:
1. Hypothecation-INDUSIND BANK LTD., NANA111111,+0
RPUCC From: 22+Feb-2018 PUCC Upto: 21-Aug-2018
Mobile No: Emall1d:

Particular Fee Rs. 200/ paid vide cash recsipt no WB45R25010001007 dated 14:Jan-2025.

Other StatefTransfer/Conversion De(alls

Previous Owner : Pcevlous RagNo
Old State ; . EntryDate
Transfer Date ! Conversion Date

Additionial Particulars

Numbe 'Desc& size of Regd Axle Welght(in kgs)
a) Front: 00%2(¢ 1
b) Rear;
¢) Other:
d) Tandem:

R npurhgt ﬁerbhum
Printed On: 14-Jan-2026 15:33:59
SAFE DRIVE

SAVE LIFE
"‘Q pNHGH PRIVE




Before the National Green Tribunal

Eastern Zone Bench , Finance Centre,

3rd Floor , New Town , Kolkata

In O.A No.133 of 2023 /EZ
I.A.No.30 of 2024
I.A.No.49 of 2024
In the matter of :
Sirajul Islam and Anr
.... Applicants
Versus
The State of West Bengal and ors
............... Respondents

COUNTER AFFIDAFIT ON
BEHALF OF THE APPLICANT NO.
1 & 2 TOTHE AFFIDAVIT IN
OPPOSTITION DATED 6.02.2025
FILED BY THE ADDED
RESPONDENT NOS. 18 & 19

Nasreen Islam
Advocate
High Court, Calcutta
Bar Association Room No. 4
Chamber : Islam Residency
1/1/12 Bengali Shaw Warsi
Lane, Khidderpore,
Kolkata-700023
Mobile No. 8777575987
Email:nasreenislam27@gmail.com
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